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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 196 OF 2022

MISC APPLICATION IN DISPOSED OF CASES No. 38/2023

Hariom Gupta ...Applicant

Versus

Nagar Palika Parishad, Loni & Ors. ...Respondents

AFFIDAVIT _ON BEHALF OF THE DISTRICT MAGISTRATE

I, Indra Vikram Singh, s/o Lt.Sundar Singh, aged about 54 years, currently posted
as District Magistrate Ghaziabad, Uttar Pradesh, do hereby solemnly affirm and
state as under: That I am duly authorised and competent to affirm the present

affidavit on behalf of the State of UP through District Magistrate, which has been

prepared based on my official records and under my instructions.

1. I am fully conversant with the facts and circumstances of the present case on

! O S the basis of the records maintained in the office to enable me to file the

,- -sent Affidavit on behalf of the state.
¢ in relation to the above, OA No. 196 of 2022 Harion Gupta vs. Nagar

% {lika Parishad, Loni & ors. Highlights of the order dated 09.01.2024 passed
are as follows —

“9_ It may also be observed here that UPPCB cannot be a silent spectator to the

violations of the Solid-Waste Management Rules 2016 and the Water (Prevention

z
/
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and Control of Pollution) Act 1974 and mere issuance of show cause notices

without taking of appropriate action on the same or issuance of directions without
implementation of the same can not achieve the object of protection of
environment. The UPPCB is directed to take action Jor imposition

of

environmental compensation and also prosecution of the concerned officers and

the contractor alleged to have violated the environmental norms.”

3. That it is most respectfully submitted that vide letter no. 1579/NPP loni
Ghaziabad/2023/2024 dated 16.01.2024 was directed to E.O, Nagar Palika
Parishad loni to get the DPR for sewage treated for Pooja Colony prepared
by the chief engineer, U.P. Jal Nigam, Ghaziabad, in compliance of Hon’ble
national green tribunal order dated 09.01.2024. A true copy of the letter
dated 16.01.2024 is annexed here as ANNEXURE 1.

4. That it is pertinent to mention here that, the Joint Secretary, Urban
Development Department, Govt. of UP., has also directed to the State
Mission Director (AMRUT), Urban Local Bodies. Directorate, UP and

managing director, UP Jal Nigam (Urban), Lucknow to prepare the DPR

ith regard to the sewage discharge of Pooja colony so that the directions of

. Hon’ble Tribunal must be taken care of. A true copy of the letter dated

01,2024 is annexed here as ANNEXURE 2.

. That it is respectfully submitted that in compliance with the order dated
19.01.2024, the Hon'ble Tribunal was pleased to direct the next date of
hearing on 03.04.2024, considering the ongoing work taken up by U.P Jal
Nigam officials.
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and Control of Pollution) Act 1974 and mere issuance of show cause notjces
without taking of appropriate action on the same or issuance of directions without
implementation of the same can not achieve the object of protection of
environment. The UPPCB is directed to take action Jor imposition  of

| .
environmental compensation and also prosecution of the concerned officers and

the contractor alleged to have violated the environmental norms."

3. That it is most respectfully submitted that vide letter no. 1579/NPP loni
Ghaziabad/2023/2024 dated 16.01.2024 was directed to E.O, Nagar Palika
Parishad loni to get the DPR for sewage treated for Pooja Colony prepared
by the chief engineer, U.P. Jal Nigam, Ghaziabad, in compliance of Hon’ble
national green tribunal order dated 09.01.2024. A true copy of the letter
dated 16.01.2024 is annexed here as ANNEXURE 1.

4. That it is pertinent to mention here that, the Joint Secretary, Urban
Development Department, Govt. of UP, has also directed to the State
Mission Director (AMRUT), Urban Local Bodies. Directorate, UP and
managing director, UP Jal Nigam (Urban), Lucknow to prepare the DPR
ith regard to the sewage discharge of Pooja colony so that the directions of
\ Hon’ble Tribunal must be taken care of. A true copy of the letter dated
5/01.2024 is annexed here as ANNEXURE 2.

" That it is respectfully submitted that in compliance with the order dated
19.01.2024, the Hon’ble Tribunal was pleased to direct the next date of

hearing on 03.04.2024, considering the ongoing work taken up by U.P Jal
Nigam officials.
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hat 1t o
L4 S .
PErtinent to mention here that as a 'emporary measure, the Npp
¥

loni hac :
oni has deployed a suction machine and

t is taking the sewage to the STP for
res imi
catment as per the limited resources available to them. A true copy of the

photographs of the suction machine at the site is annexed here as
ANNEXURE 3.

. That it is respectfully submitted that in continuation of the work assigned to

the Jal Nigam they had conducted a Joint survey on 21.06.2024 along with
the officials of Nagar Palika Parishad, Loni. A true copy of the minutes of
the meeting is annexed here as ANNEXURE 4.

. Further, during the inspection, it was recorded that the area where the

sewage is getting collected is a low line area and the same needs to have a
geographical survey before the DPR is prepared both for the STP as well as
the interception and diversion of the drainage system for the flow coming
from the Pooja Colony. Also, a cost of Rs. 5 lakh advance amount will be

incurred for such a technical survey.

That it is respectfully submitted when this fact was brought to my
knowledge by the concerned departments, the immediate consensus was
made considering the necessary action of the geographical survey will be

conducted in the area.

10. That it is further submitted that the EO has sent a letter to the executive

engineer, construction division (I) UP, Jal Nigam (Urban) Ghaziabad vide

letter no. 28 IUNPP Lo/ 2024 - 2025 dated 22.06.2024 sent the demand letter
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along with a n
ccou i i y
t details to expedite the process. A true copy of the lett
er

dat i
ated 22.06.2024 1s annexed here as ANNEXURE - 5

ll.Tha.t It 1s submitted that in response to the above letter, the executive
engineer, constructs division (I) UP. Jal Nigam has sent the demand of Rs. 5
lakhs and the account details for the necessary transfer of funds on
24.06.2024, vide dated no:- 0 - 763/V-2/15. A true copy of the letter dated
24.06.2024 is annexed as ANNEXURE - 6.

12.Further, it is pertinent to mention here that the amount demanded for the
geographical survey has been transferred through cheque no. 679891.on
27.06.2024. A true copy of the letter dated 27.6.2024 by NPF, Loni to Jal
Nigam is annexed here as ANNEXURE - 7.

13.That it is respectfully submitted, that the undersigned has closely monitored
the actions taken by both the departments so far. Also, a letter has been sent
to both departments to ensuré proper arrangements and treatment of the

sewage discharged by the pooja colony and shall ensure full compliance

with the order passed by the Hon'ble Tribunal in O.A No. 196 of 2022

Hariom Gupta vs. NNP Loni & Ors. A true copy of the letter dated
25.06.2024 is annexed here as ANNEXURE 8.

14.That it is respectfully submitted, that another letter was sent to the chief

engineer, UP Jal Nigam (urban) Lucknow for
all the actions taken till now to ensure environmental

filing @ compliance report

before the NGT stating

protection. A true copy of the letter dated 26.06.2024 vide 1332/NGT is

annexed here as ANNEXURE - 9
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15.That it i i .
it is pertinent to mention here that the answering respondent is taking

all the steps to ensure compliance with orders passed by this Hon’ble

tribunal. Also, a letter has been sent to the executive engineer, construction

department (I), UP, Jal Nigam to explain the reason for negligence and seek

clarification for non-compliance with regard to the order passed by the

A true copy of the letter is annexed here as

&
g

National Green Tribunal.

DEP(E;NENT
VERIFICATION
Verified on solemn affirmation at D{._J.u:. on this_29 day of
and correct

tents of the foregoing affidavit are true
t of it is false and nothing material has

Tune, 2024 that the con

to the best of my knowledge and no par

bcealgmcea]ed therefrom.
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Advocate
Counsel for Nagar Palika Parishad, Loni
F-13, JANGPURA, NEW DELHI 110014

E-mail:advpri ankaswami@gmail.com
M:8800656660
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. : 2 O 6318,8 Bark of India
SBI e

fccount Statement for the perlod 27/06/2024 o 2000612028

Account Number 00000038690025266 Branch LONI,GHAZIABAD

Address NAGAR PALIKA Account Ty d
PARISHAD, LONI Ype REGULAR SB CHQ-ENTITIES
GZB,GHAZIABAD,GhazIabad
GHAZIABAD-NOIDA
li‘TTAR PRADESH-201102
|

Account Name NAGAR PALIKA PARISAD MOD Balance - 0.00

Drawing Power 0.00 Interest Rate(% pa) 27

Balance as on 27/06/2024 3,03,42,487 48

e e e

Date (Value Date) . Narration Ref/Cheque No. ﬁranch Code _ l')_evblt‘ o Credit ‘ Balance
. BYTRANSFER | ,
27-Jun-24  INBCPADXMRNJ! = CPADXMRNJ1CGOBYDHECH 76000 | 3034324748 |
5 TRANSFER FROM 99922 1 ;
(27-Jun2024) = URBAN GOVT . * |
ST - 37236685743 UTTAR , ; :
v _ ;v PRADESHSTATEGO | - SRS
27-Jun24 GASHDEPOSIT 6439400 | 3,04,07,641.48
CASH DEPOSIT 2408 . ,
(27-Jun-2024) | T R S
CHQTRANSFER = e
NEFT UTR NO: _ ' 5
27-Jun-24 S eS| 679891 MS OFFICE OF 2408 | 5,00,000.00 | 2,99,07,641.48
@-yun2024) SRS . THEEECONSTDIV1UP ! ; g
E CONSTDIV 1 UP ‘

**This is a computer generated statement and does not require a signature.

' 414
htips:/icorp .onliresbi.sbifsaral/printstatement.htm .

15
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